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Central Administrative Tribunal, Principal Bench

O-A- 1984/96
with

O.A- 1990/96

New Delhi, this the 9th day of March,2000

Hon'ble Mr.Justice tehok Agarwal Chairman
Hon'ble Mr.V.K.Majotra, Meniser (Adnnv)

I)

c.

Dha.ni Ram,
Life Qtiard,
under the Director (Education) Delhi,
R/o 272/18, Meera Nagar, Khanda Road,
Gurgaon. ..-

(None present)

Vfersus

ApP'l leant -

1 . Union of India through
the Chief Secretary,

Govt- of NCT of .Delhi,
5, Sham Math Marg,
Delhi-n^CiSA.

2. The Se?cretary "(Education)
Govt.. of hCT of Delhi,
S, Shamnath Marg,
Delhi-1100Sfo

I
I

3. Director (Education),
Old Secretariat,
Delhi~110054. Respondents.

(By Advocate Shri D.S. .lagotra proxy for Shri
Raj i nder Parhdi ta )

g.,.A,,. 1990/96

B.rahm Dutt,
Life Gi-iard,
under tiTe Director (E;,ducation) Delhi,
R/o M-2/11C., BL-dh Vihar, ' •
Phase-I, Delhi ~1 100A'l . ... Apoiicant.

(None present)

Versus

1. Union of India through
the Chief Secretary,
Govt. of NCT of Delhi,
5, Sham Nath Marg,
Delhi-1 100SA- .
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2. The Becretary (Ecldcatibn) r
Govt.'of NCT of. Delhi,
5, Shamnath Marg,
Del hi-11005^-,. , ' . •

3- Director (Education)'^
/  ' .. Old Secretariat,

'  Delhi-11005A. ■

0

Respondents.

(Bi'' Advocate Shri D..S- Jagotra proxy for Shri
Rajinder Pandita)

ORDER (Oral) . - -

By.'....Xustipe Aslx^ A<3EU-%<ai, Chairnein--'

Points involved in both these O.As are similar

and hence the same are being disposed of by this common

'  ' - f

order

'  ■ - I

I' - , - The applicants, ere in the erriployment of

the -EdLication . Department of tfie respondents' as 0

employees.. Applicant irr O.A.. 198A/9G is employed as a

Mechanic-cum-caretaker , whereas* , the applicant 'in

'  G-A.1990/96 is employed as Laboratory Assistant.- Both

of tlTem '-were directed to perform the d'.ities of Life

.Guard in addition to their ndrTnal dLities.' They were:

instri.icted" to help the ■ SwimmitTg Instructor in the

Swimming Pool. Aforesaid instr.i-iction was issLH=?d t>y the

Deputy D.i rector Education C^>orts).. By the present,

p.As; the applicants claim that tbeystiould be regularly

appointed as Life Guards in t^e scale of' Rs. 1 400--2600

^  ' ' ' ' -
i*iith effect, from the' date they Were-askect to perform the

-  duties of .Life Guards: ~

■  ' I ■

3. We hay0'perused tfie enti re rriaterial which

,h3.s beeri placed on record and •'yte .find that tfte

applicants at no stage have., been appointed to the post-
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of Life C-kiards. All that hia.s been done is to# help ' and
^  • ■ • ■ ; ,. ■ ■ - I : . ' :

assist the ' Swimming Instructor. This duti> they . were

required -to . do in additioh to tfK? duties of

Mechanic—cum~caretaker and Laboratory Assistant. The

^.foresaid order and direction requiring the ^ applicants •
.r '

to perform the additional duties was issued b'y the then

Depijty Director Education. (Sports), who is not the

appointing - authority for the post of Life Guard. The

applicants -were never pa.id tPte salary of Life Guards. ■

They continued to draw their salaries of the posts of

Mechanic-curn-caretaker ' and Laboratory Asrsistant. In the

-  , circLimstarices, the p^rayei- contained i'n the present D.As

f o r r' eg u.!, a r i s i, ng t he i r s^e rv i ce^s' to , t hie p>ost o L i f e. -

Guard cannot be sustained. Pres-ent O.As in thie '
9  . _ ; • ,

CO-r OLKTi£-t3XiC'0s 0.r'0 ciismics0cj-. No opclop s.s- to costs

I"

\  Let a ,, copiy. of this order be kent in

O.A. 1,990/96-

(^^^k Agarwa 1^1
/ dhai'rman.

■ SRD ■

(V.K.Majotr^a ,1
MemL>er (Admnv)


